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Central Administrative Tribunal
Principal Bench: New Delhi

OA 705/97

MA 118/98

New Delhi , this the 20th day of July, 1998

Hon'ble Shri T.N. Bhat, Member (J)
Hon'ble Shri S.P. Biswas, Member (A)

In the mat ter of:

P . K . Kashyap,

r/o PWI , Rai I way Colony,
Chandaus i .

Bhandar i

Versus

(By Advocate: Sh. G.D

Union of India through

1 . The General Manager,

Northern Rai iway,

Baroda House,

New De1h i .

The Divisional Rai lway Manager,
Northern Rai Iway,

.  . .AppI i can t

Not present)

Moradabad.

(By Advocate; Shri R.L. Dhawan)

ORDER (ORAL)

Hon'ble Shri T.N. Bhat -

.  . . .Resoonden t s

0

None appeared for the appl icant even though a

fresh notice by registered post was sent to him by the

Registry on 28.5.1998 together with a copy of our order

dated 27.5.1998. Earl ier also notices had been issued to

the app I leant for his appearance.

In these circumstances i t is reasonable to

assume that the appI leant is not interested in prosecuting

this O.A. Learned counsel for the respondents also draws

our attent ion towards MA 118/98 fi led by the respondents

to which a copy of an appl ication submi tted by the

appI icant to the Divisional Rai Iway Manager, Moradabad was

annexed, a-oerusaI of which shows that he was readv to



,^withdraw ,hi, case e.en though the hel ief Claimed by him
the OA, was legi t imate" and proper just ice had not

been done to him. m the M A. the respondents ha'd sought
.  an order di.,missing the OA as wi thdrawn.

In view, of what has been stated above, we
hereby dismiss this 0 A fr^r.nis u.A. Tor non-prosecut ion, NO costs. '

(  S . P . S rswas- )
Member (A) (  T.N. Bhat )

Member (J)
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